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S 4. In view of the averments made in the application and observations made in the report. we
onsider it appropriate o have response from (1) the State of Uttar Pradesh {U.P). through the Chief
-\ecrem\ Government of L.P. - ‘
{2} the Member Secretory. UPPCB: (3} the chief Executive Officers. Greater Noida Industrial
Development Authority; ( 4_; 1e District Magistrate, Gautam Budh Nagar and (3) N’i’s PMSS Building
Mazerial Pvt. Lid. Project Propenent whe stand impleaded as 1e>ponde1m No.l to 5. The registery 18
ch

directed 10 prepare a“d atrach memo of parties 1o the a; Iﬂmmon Respondent no.2 is 3iz'eady appearing

before this Tribuuaal through counsel. Notices be Issued to respondents no. 1 and 3 10 3.
(5‘; R pl\ respose by redpoandents no. 1 1o 3 be filled within one momh by email ar jud ag
- preferably in the form of searchable PDF/OCR supported PDF and not in the form of image PDE.
- (6) T ist the further consideration on 01.02.2023.
{7) In the facts 31-i circumstancas of the case, we also consider presence of the Regional Officer.
UPPCB and the Officer dulv instucred’authorized by the CEO-Greater Noida Indmtmﬂ De\ lopment
Authority to be essentia ?. for producing the relevant record and assisting this Tribunal in and fair

adjudication of the qn stions involved in the case and accordingly. above Officers shall remaia present
before this Tribunal physically or through VC with relevant records on the date fixed.”
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CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com>

Service of Compliance Affidavit/Action Taken Report
1 message

CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com> Mon, Apr 10, 2023 at 6:55 PM

To: csup@nic.in, dmgbn@nic.in, pankajtomar11150@gmail.com, "president.sampoornamaoca@gmail.com"
<president.sampoornamaoa@gmail.com>

In Re: Dr. Ashok Kumar Vs. State U.P. & Ors.
.. O.A.No.551/2022
© {Before the Hon'ble National Green Tribunal, New delhi)

“_-Dear Sir/Madam

Please find the attached Compliance Affidavit/Action Taken Report being filed for and on behaif of the Respondent
No.3/Greater Noida Authority in the above captioned matter.

Regards

Nishi Kant Singh

for Chaudhary Law Offices
Advocates

K-2017,(LGF)

Chittaranjan Park

New Deilhi-110 019.
+91-11-41053797

Confidentiality Note: This message is intended only for the use of the individual or entity to which it is addressed and may contain information
that is privileged, confidential and exempt from disclosure. If the reader of this message is not the intended recipient or an employee or agent
responsible for delivering the message to the intended recipient, you are hereby notified that any dissemination, distribution, or copying of this

communication is strictly prohibited. If you have received this communication in error, please notify us immediately by e-mail and delete the
original message. Thank you

sy COMPLIANCE AFFIDAVIT.pdf
- = 7160K
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